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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINICIPAL BENCH, NEW DELHI

Original Application No. 436 of 2025

IN THE MATTER OF:

News Item Titled “Building Boom put Vulnderable Gangotri
Dham at Risk: Experts” Appearing in the Hindustan Times Dated
08.08.2025

...Applicant
Versus
Ministry of Environment, Forest and Climate Change, Dehradun

=

...Respondents

REPLY BY RESPONDENT NO. 2, DEPARTMENT OF URBAN
DEVELOPMENT, UTTARAKHAND IN COMPLIANCE OF ORDER
DATED 17.02.2026 PASSED BY THIS HON’BLE TRIBUNAL:

Most Respectfully Showeth:

—ol. That the above-captioned matter was listed for hearing

1\ before this Hon’ble Tribunal on 17.02.2026, wherein this

- < - Hon’ble Tribunal was pleased to grant further time for filing

S, of reply to the averments of the Original Application. A copy
7.02.2026 is annexed herewith and

5. The major portion of the land area falling under the
jurisdiction of the Nagar Panchayat, Gangotri abuts the

boundary of the Reserved Forest Area of the Forest Division
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covering an area of 8 sq. kms. Through Government Order
No. 1861/V-2/(A)/15/2026 dated 21.12.2016 issued by the
Housing Section-02 of the Government of Uttarakhand
which superseded the earlier Government Notification No.
1828/37-3-89 R.A.-88 dated 09.05.1989 regarding the
declaration of the Regulated Area of Uttarkashi the
previously notified Regulated Area of Uttarkashiwas
designated as a Local Development Authority under the
Uttarakhand Housing and Urban Development Authority.
Under this arrangement, the Divisional Commissioner was
authorized as the Chairperson, the District Magistrate as
the Vice-Chairperson and the Additional District Magistrate
as the Secretary. A copy of the Government Order dated
21.12.2016 issued by the Housing Section-02 of the
Government of Uttarakhand is annexed herewith and

marked as Annexure-2.

. Furthermore, through Government Order No. 1799/V-
2/2017-05 (A)/2017 dated 13.11.2017 issued by the
Housing Section-02 of the Government of Uttarakhand and
superseding the notification dated 24.12.2016 the entire
District of Uttarkashi (excluding Cantonment Boards),
encompassing all local development bodies (specifically the
Nagar Palika and Nagar Panchayat, Gangotri), as well as all
revenue villages situated within a 200 meter radius on both
sides of the National Highways and State Highways within
the District, has been notified as ‘Development Area’ under

the District Level Development Authority, Uttarkashi. A copy

o
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of the Order dated 13.11.2017 is annexed herewith and

marked as Annexure-3.

. Subsequently, through Government Order No. 626/V-2/21-
05(A)/2017 T.C. dated 17.03.2021 issued by the Housing
Section-02 of the Government of Uttarakhand, the process
for the approval of building maps / plans in the newly
incorporated area excluding those authorities and regulated
areas established prior to the year 2016 has been
suspended till further orders. A copy of the order dated
17.03.2021 issued by the Housing Section-02 of the
Government of Uttarakhand is annexed herewith and

marked as Annexure-4.

. Vide Government Order No. 1078/V-2/21-05 (A)/2017 T.C.
dated 15.06.2021 issued by the Housing Section-02 of the
Government of Uttarakhand, a provision has been
established to allow for voluntary approval of building plans
in newly incorporated areas excluding those areas falling
under authorities or regulated zones established prior to the
year 2026. A copy of the Government Order dated
15.06.2021 is annexed herewith and marked as Annexure-
5.

. Under the Solid Waste Management initiative, door-to-door
collection, transportation and processing of commercial
waste are currently being undertaken within the limits of

the Nagar Panchayat, Gangotri. In Nagar Panchayat
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Solid Waste Management. One Plastic Compactor for making
bales of Dry Waste / Plastic Waste for further recycling is
installed and one Organic Waste Composter is installed and
10 Compost / NADEP Pits have been constructed for
processing bio-degradable / organic waste. The Nagar
Panchayat Gangotri segregates the dry and wet waste
generated in the municipality. The dry waste comprising of
plastic, tin, aluminium etc., are compacted through a
compactor machine. After that, the dry waste is sent to
recyclers of Bhagwanpur and Haridwar. The wet waste is
composted through compost pits and an organic waste
convertor machine. Further, in Gangotri Dham, Deposit
Refund System (DRS) is implemented under which total
1,25,950 QR provided on plastic bottles / tera packs and out
of these 1,20,146 bottles / tetra packs which is 95% with QR
were returned for recycling. Letter Dated 15.10.2025 along
with 2025 Report containing relevant information is annexed

herewith and marked as Annexure-6.

. It is respectfully submitted that, the Dharali region which
was the site of a disaster caused by a cloudburst at Khir
Ganga on 05.08.2025 is situated outside the jurisdiction of
the Nagar Panchayat, Gangotri and lies at a distance of 22

kilometres from the Municipal Body.

. That the contents of the Affidavit have been prepared under
the instructions of the deponent and the same are true and

correct and nothing material has been concealed therefrom.
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8. That the contents of the Affidavit have been prepared under
the instructions of the deponent and the same are true and
correct and nothing material has been concealed therefrom.

9. That the deponent undertakes to comply with any further
directions and / or orders that this Hon’ble Tribunal may

pass in the present matter.

DEPONENT

VERIFICATION

Verified at __Dehradun , on'2 b day of May, 2026 that

the contents of the above affidavit are true and correct to the best

of my knowledge and belief, no part of it is false and nothing

e GG

material has been concealed therefrom.

This affi =

whois identified by Shti ssnsnaes

at Dehradun on

{Rajey] Sing
Advocate & N




Anzg’xure- 1

Item Nos. 15-16 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 436/2025
News Item Titled “Building Boom Put Vulnerable Gangotri Dham At Risk:
Experts” Appearing in the Hindustan Times Dated 08.08.2025.

Versus

Ministry of Environment, Forest and Climate Change, Dehradun
With
Original Application No. 418/2025
Priyank Bharati Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 17.02.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Priyank Bharati, Applicant in Person in OA 418/2025 (Through VC)

Respondents: Ms. Anjali Rajput, Adv. for R - 2 & 3 in OA 436/2025 (Through VC)
Mr. Rohan Kumar Mittal & Mr. Sarang S. Chowdhry, Advs. for MoEF &
CC in OA 436/2025 (Through VC)
Mr. Bhanwar Pal Singh Jadon & Ms. Anjali Sharma, Advs. for R-5,7 &9
in OA 418/2025
Mr. Gigi. C. George, Adv. for R - 1 to 3 in OA 418/2025
Mr. Adarsh Chamoli, Adv. for R - 4, 6 & 8 in OA 418/2025 (Through VC)

ORDER

Original Application No. 436/2025

1. Learned counsel appearing for the Respondents No. 2 and 3 submits
that the reply will be filed within two weeks. Respondent No. 1 has already

filed the reply.
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Original Application No. 418/2025

2. Respondents No. 5 and 9 have filed the additional reply in terms of
the direction of the Tribunal dated 27.11.2025 disclosing that the flood
plain zone of river Ganga for segment B Phase-I from Haridwar to Unnao
and segment B from Unnao to Baliya will be demarcated by following the
1:100 years flood return period as provided in River Ganga (Rejuvenation,
Protection and Management) Authorities Order, 2016 and this exercise will
be completed by 31.03.2026 in respect of Phase II. The disclosure so made
by the Respondent No. 5 and 9 in their additional updated report dated
16.02.2026 is as under:-
“I. BACKGROUND OF THE MATTER

3. That in the present matter, the issue of damage caused on account
of cloud burst on 05.08.2025 at Dharali at the confluence of the
Kheer Gad & Bhagirathi river is involved and it has been alleged
that large-scale devastation was caused due to rampant illegal
encroachments and unregulated construction on the river flood
plains.

4. That the above-captioned matter was last listed for hearing on
27.11.2025, wherein the Hon'ble Tribunal directed as under:

"3. Respondent no. 5 and 9 have filed their reply stating that
first phase of physical demarcation of flood plain of river Ganga
from Haridwar to Unnao was completed on the basis of 1:5 and
1:25 flood frequency which is not in accordance with the 2016
Ganga Rejuvenation Order and orders of the Tribunal in this
regard. Hence, concerned respondents are directed to have a
relook and to carry out the demarcation as provided in 2016's
order which has the statutory force and also directions of the
Tribunal in this regard.

4. Learned Counsel for respondent nos. 5 and 9 submits that he
will obtain instructions and file updated report in this regard
within six weeks.

5. So far as second phase of demarcation of flood plain of river
Ganga from Unnao to Ballia, phase-2 is concerned, it has been
disclosed that demarcation has been completed in consonance
of the 2016 order on basis of 1:100 flood frequency. It does not
disclose that it has been done by taking into account 1 meter
contour, therefore, this aspect be also disclosed in the next
affidavit."”


https://www.google.com/search?q=River+Ganga+%28Rejuvenation%2C+Protection+and+Management%29+Authorities+Order%2C+2016&oq=Ganga+Rejuvenation+Order%2C+2016++full+name&gs_lcrp=EgZjaHJvbWUyBggAEEUYOTIHCAEQIRigATIHCAIQIRigATIGCAMQIRgV0gEJMzczMmowajE1qAIIsAIB&sourceid=chrome&ie=UTF-8&mstk=AUtExfDM9zMGPxVjOGNnaM3v9-k-xKdoGqD5mWw1yOhn7_1Fh_QSqOpd5Kp9mzX4a_CxkIaIMkktssvevZ0v4FeoIYWFSGDK5uFdW8O7YeVanqPNMG-_fZiflSLksYebcPT9HE4N2ZrGz-cuIweyy9WtgbQJko28TfjeBbSplbbWxiqSPAg&csui=3&ved=2ahUKEwitmI63muCSAxXTRmwGHRcRJ_kQgK4QegQIARAC
https://www.google.com/search?q=River+Ganga+%28Rejuvenation%2C+Protection+and+Management%29+Authorities+Order%2C+2016&oq=Ganga+Rejuvenation+Order%2C+2016++full+name&gs_lcrp=EgZjaHJvbWUyBggAEEUYOTIHCAEQIRigATIHCAIQIRigATIGCAMQIRgV0gEJMzczMmowajE1qAIIsAIB&sourceid=chrome&ie=UTF-8&mstk=AUtExfDM9zMGPxVjOGNnaM3v9-k-xKdoGqD5mWw1yOhn7_1Fh_QSqOpd5Kp9mzX4a_CxkIaIMkktssvevZ0v4FeoIYWFSGDK5uFdW8O7YeVanqPNMG-_fZiflSLksYebcPT9HE4N2ZrGz-cuIweyy9WtgbQJko28TfjeBbSplbbWxiqSPAg&csui=3&ved=2ahUKEwitmI63muCSAxXTRmwGHRcRJ_kQgK4QegQIARAC
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II. STATUS OF DEMARCATION OF THE SEGMENT-B, PHASE 1 OF
THE RIVER GANGA ON THE BASIS OF 100 YEARS RETURN
PERIOD

5.

That it is submitted that the process of physical demarcation of
Ganga River from Haridwar to Unnao (Segment B- Phase-1) has
been completed using LiDAR technology on the basis of 1:5 and
1:25 flood frequency. The Irrigation & Water Resources
Department, Government of Uttar Pradesh, vide Government
Order dated 04.09.2020, has determined the floodplain zone
from Haridwar to Unnao (Segment B- Phase-1) as per the report
submitted by the Central Water Commission and has been filed
before the Hon'ble Tribunal, New Delhi in the matter of M.C.
Mehta vs. Union of India (O.A. No. 200/2014).

That with respect to demarcation on the basis of the 1:100 flood
frequency, it is respectfully submitted that the said exercise is
presently under progress.

That the Deponent vide letter dt. 04.10.2024 to the Central Water
Commission, New Delhi has stated that as per the order dated
05.08.2024 passed by the Hon'ble Tribunal in O.A. No.
341/2022, Deepak Awasthi vs. State of Uttar Pradesh & Others,
the work of identification and demarcation of the flood plain zone
of River Ganga Segment-B Phase-1 is to be carried out on the
basis of a 100-year return period. Therefore, the Deponent, vide
the said letter, requested the Central Water Commission (CWC),
New Delhi to undertake identification and demarcation of the
flood plain zone of River Ganga (Segment-B Phase-1: Haridwar to
Unnao) on the basis of a 100-year return period.

A Copy of the letter dt. 04.10.2024 has been annexed herewith
as ANNEXURE R-1.

That it is pertinent to mention that a meeting dated 23.01.2025
was held under the chairmanship of the Deponent with the CWC,
wherein it was decided that flood inundation studies would be
undertaken for Haridwar-Unnao (Ganga), under two scenarios
with and without embankments. It was further decided that the
study would be conducted for a 1-in-100-year flood return period
in accordance with the Ganga Authority Notification, 2016,
subject to provision of requisite GIS data, resources, and satellite
imagery by the State.

A Copy of the minutes of meeting has been annexed herewith as
ANNEXURE R-2.

9.

That subsequently, the Central Water Commission vide letter dt.
30.05.2025 had requested for the following details:

e Specific details of embankments situated on both banks of
river Ganga (In GIS shapefile format along with their design
details e.g. height, R.L. of top, base width, top width,
design discharge and return period etc.)

e Details of Barrages (design details e.g. top level of barrage
regulator crest, top level of canal regulator crest, historical
Inflow & Outflow on the barrage, maximum design



10.

I
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capacity of canal, historical canal release data etc.). The
list of barrages in the study stretch has been attached to
the said letter.

A Copy of the letter dt. 30.05.2025 has been annexed herewith
as ANNEXURE R-3.

That it is germane to mention that the information regarding the
embankments and barrages on both banks of the River Ganga
received from the concerned divisions has been submitted by the
Executive Engineer, Drainage Division-I, Meerut to the Central
Water Commission vide letter dt. 28.08.2025. That it is further
submitted that the said exercise shall be carried out in
consonance with the Ganga Rejuvenation Order, 2016.

A Copy of the letter dt. 28.08.2025 to CWC has been annexed
herewith as ANNEXURE R-4.

DELINEATION OF SEGEMENT-B, PHASE-2 (UNNAO TO

BALLIA) TAKING INTO ACCOUNT OF 1 METER CONTOUR

11.

12.

Iv.

That it is submitted that the delineation of the Segment-B. Phase-
2 of the River Ganga (Unnao to Ballia) has been done taking into
account the 1-Vleter contour in consonance of the Ganga
Rejuvenation Order. 2016 based on 100 years return period and
the said has been submitted in the matter of Ganga Pollution Vs
State of U.P. & Ors. (OA 515 OF 2023).

That it is germane to mention that an affidavit dt. 19.04.2024 in
the matter of Ganga Pollution Vs State of U.P. & Ors. (OA 515 OF
2023) has been filed on behalf of State of U.P., wherein it has
been mentioned that Survey of India through its letter dt.
09.04.2025 has confirmed that the 1-meter contour interval maps
have been prepared using the DEM data transmitted from the
Survey of India.

A Copy of the Affidavit dt. 19.04.2024 has been annexed
herewith as ANNEXURE R-5.

PRESENT STATUS WITH RESPECT TO THE PHYSICAL

DEMARCATION OF RIVER GANGA-PHASE-II (UNNAO TO BALLIA)

13.

14.

That with respect to the progress of physical demarcation of the
floodplain zone of River Ganga Segment- B, Phase-II (Unnao to
Ballia), it is submitted that the said progress on behalf of Chief
Engineer, Sone, Irrigation and Water Resources Department has
been submitted in the matter of Ganga Pollution Vs State of U.P.
& Ors. (OA 515 OF 2023) vide progress report dt. 09.02.2026.

That the said report states as under:

The process of physical demarcation of River Ganga flood plain
under Segment-B, Phase-II (Unnao to Ballia) is presently
ongoing.
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e A total of 7,350 flood plain boundary pillars are proposed to be
fixed across 13 districts of Uttar Pradesh.

e Flood plain delineation has been completed in all districts based
on approved technical criteria.

e Tendering process: Completed and work awarded in all 13
districts.

e District Wise Progress from Unnao to Ballia has been provided
in the aforesaid report dt. 09.02.2026.

e That the work of physical demarcation will be completed by
31.03.2026.

e A Copy of the further progress report dt. 09.02.2026 has been
annexed herewith as ANNEXURE R-6.”

15. Hence, we require the Respondent No. 5 and 9 to file further progress

report atleast one week before the next date of hearing.

16. Learned counsel appearing for the Respondents No. 1,2,3 and 6

seeks four weeks’ time to file the reply.

17. It will open to the Applicant to file the Rejoinder to these reports

within four weeks.

18. List on 28.05.2026.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
February 17, 2026
Original Application No. 436/2025
Original Application No. 418/2025
A
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U.O.No. 27 &%VI-A-3/2026—1214NGT)2025—Urb%q)ev.—3

BEFORLE THE NATIONAIL GREEN TRIBUNAL,
PRINCIPAL BENCIH, NIEW DELHI
ORIGINAL APPLICATION No. 436 OF 2025

News Item Titled “Building Boom Appcllant(s)
Put Vulnerable Gangotri Dham

At Risk: Experts”™ Appearing in the

Hindustan Times Dated 08.08.2025.

Versus

Ministry of invironment, Forest Respondent(s)
and Climate Change, Dehradun

VAKALATNAMA

I/'We  State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)
/intervener(s) of the above Appceal/Petition/Reference do hercby appoint and retain
Mr. Adiraj Bali. Advocate to act and appear for me/us in the above matter and to conduct
or defend the same and to appear in all proceedings that may be taken in respect of any
application connected with the same or any decrec or order passed thercin. including
proccedings in taxation and application for Review. 1o filc and obtain return ol documents.
to deposit and reccive money on my/our behalf in said matter and to represent me/us and to

take all nccessary steps in the above matter. /We agree. to ratify all acts done by the
atoresaid Advocate in pursuance of the authority.

Q0\/ Dated this the 1S day of May, 2026.

y y

ACCEPTED L
Mr. Adiraj Bali. s Y ‘
Pancl | awyer. (Rajesh Kumar) — (Rayesn Kumar)
National Green Tribunal. Joint Sccretary Law & J.LI®RU Secrgtax‘?l R
M.N.-7219002913 Government of Uttarak hafigeum- Joint &8
: e ‘ TUPETTTTONE RS RGPS Nt rRkpand
E-ID-adirajbali 14 gmail.com APPELLANTS/PETITIONERS/RPEMR NS

MEEMO OFF APPEARANCE

TO.
The Registrar.
National Green Tribunal.
New Delhi.

Sir.

Please enter my appearance in the above mentioned case on behalt of the Petitioner(sy
Respondent(s).

Yours faithfully.

(Mr. Adiraj Bali)
Advocate tor the Petitioner(s)
Respondent(s) Appellant(s)
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M Gmail Adiraj Bali <adirajbali1i@gmail.com>

Reply by R2 in OA No. 436 of 2025

1 message

Adiraj Bali <adirajbali1@gmail.com>
To: Suhasini Sen <Suhasini.Sen@gmail.com>

To: Ms. Sushasini Sen, Counsel for MOEF&CC @suhasini.sen@gmail.com

Respected Ma'am,

Kindly find attached with this e-mail, the Reply by Respondent No. 2 (Department of Urban Development, Uttarakhand) in OA No. 436 of 2025. The matter is listed before the Hon'ble N(
Kindly treat this e-mail as advance service in the above-captioned matter.

Adiraj Bali

Advocate, New Delhi

Mob: +91 7219002913

E : adirajbali1@gmail.com

Add: Mezzanine, First Floor,

S-207, Greater Kailash-II,
New Delhi-110048

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended solely for the use of the addressee(s). Unless you are the addressee or authorised to receive this messag
message. If you have received this message in error, please advise the sender by return at adirajbali1@gmail.com and delete the message.

Thank you.

Please consider the environment before printing this E-mail.

E Reply by R2-Department of Urban Development (OA No. 436 of 2025).pdf
8962K
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